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No. 36 
2:02 P.M.  Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair 

1.  2.02 P.M. Felicitation of parents of Sakshi Malik, Olympic Bronze Medallist:  
The Chair felicitated the parents of Sakshi Malik, Olympic Bronze medallist.  
 Ms. Alka Lamba moved the following congratulatory motion under Rule-114:  

“This House congratulates Sakshi Malik, Olympic bronze medallist in wrestling and welcomes 
her parents in the LG’s Gallery; 
This House appreciates the efforts and sacrifice of her parents in achieving this feat; and 
This House hopes the parents of other talented sportspersons take inspiration from them and 

encourage their children for the all round development of the sports talent.”  
The following Members participated in the discussion : 
2. Ms. Bhawna Gaur 
3. Smt. Parmila Tokas 
4. Shri Vijender Gupta, Hon’ble Leader of Opposition 
5. Shri Gopal Rai, Hon’ble Minister of Labour 
 

The motion was put to vote and adopted unanimously. 
 

2.  2.21 P.M. Ruling on notices of Calling Attention (Rule-54) : 
 

The Chair stated that he had received a notice for calling attention from Shri Somnath 
Bharti and ruled that as a short duration discussion was listed in the day’s business, he 
could participate in the aforesaid discussion and present his views. 
 

The Chair further stated that he had also received a notice for calling attention from Shri 
Vijender Gupta, Leader of Opposition. He ruled that the very first starred question (No. 21) 
listed for the day was also on the subject of Excise Policy and he could seek the views of the 

Minister through supplementary questions. He also stated that as a calling attention notice 
and short duration discussion had already been listed for the day and a Bill was to be 
passed, so he was not admitting the notice of the Leader of Opposition. 
 

3.  2.23 P.M. Question Hour: Starred questions no. 21 was asked and replied to. 

(2.59 P.M. : Shri Vijender Gupta, Leader of Opposition and Shri Jagdish Pradhan walked out) 
Starred questions 22 to 40 & un-starred questions no. 19 to 36 were placed on the table. 
 

4.  3.08 P.M. Ms. Rakhi Birla, Hon’ble Deputy Speaker in-Chair. 

5.  3.11 P.M. Papers laid on the Table: 
 

I. Shri Manish Sisodia, Hon’ble Deputy Chief Minister laid the copies of the Annual 
Report of Delhi Urban Shelter Improvement Board for the year 2014-2015 (English 
Version) on the Table of the House. 
 

II. Shri Satyendar Jain, Hon’ble Minister of Transport laid copies of the following on the 
Table of the House: 
1. Separate Audit Report 2014-15 (English & Hindi Version). 
2. Annual Accounts 2014-15 (English & Hindi Version). 

3. Delay & Review Statement (English Version) 
4. Notification No. F. 3(218/MRTS/TPS.2015/83 dated 11th April, 2016 regarding 

Odd/Even scheme – Part-II (English & Hindi Version). 
5. Notification No. F. 19(96)/Tpt/Sectt./2010/148 dated 26th July, 2016 regarding 

prohibition of plying and idle parking of all motor vehicles in NMV Lanes (English & 
Hindi Version). 
 

6.  3.12 P.M. Calling Attention (Rule-54): 
Shri Amanatullah Khan, Hon’ble Member called the attention of the House towards 
restoration of Wakf land to the Wakf Board from the control of DDA. 

The following Members also expressed their views : 
2. Sh. Imran Hussain, Hon’ble Minister of Food & Supplies  
3. Smt. Sarita Singh 
4. Sh. Naresh Yadav 
5. Sh. Pravin Kumar 
6. Sh. Somnath Bharti 

Sh. Manish Sisodia, Hon’ble Deputy Chief Minister made a statement on the aforesaid 

matter.  
 



7.  3.45 P.M. Special Mention (Rule-280):  
The following Members raised their matters under Rule-280 with the permission of the 
Chair: 

1. Sh. Mohinder Goyal 

2. Ms. Alka Lamba 
3. Ms. Bhavna Gaur 
4. Sh. Surender Singh 
5. Sh. Shri Dutt Sharma  

The Chair directed that the  matters to be raised by the following Members under Rule 280 
be treated as read: 

6. Ms. Sarita Singh 
7. Sh. Jagdish Pradhan 
8. Sh. Vishesh Ravi 
9. Sh. Parveen Kumar 
10. Sh. Jagdeep Singh 

 

8.  4.00 P.M. The Chair adjourned the House for Tea break. 

9.  4.40 P.M. The House reassembled. 
Hon’ble Speaker in-Chair. 

10.  4.40 P.M. Consideration & Passing of Bill: 
Shri Manish Sisodia, Hon’ble Deputy Chief Minister moved that the “The Delhi Tax on 
Luxuries (Amendment) Bill, 2016 (Bill No.4 of 2016)” introduced on 22 August, 2016 be 
taken into consideration.  
The following Members participated in the debate : 

1. Sh. Mohinder Goyal 
2. Sh. Madan Lal 
3. Sh. Rajender Pal Gautam 
4. Sh. Vijender Garg 

Hon’ble Deputy Chief Minister replied to the debate. 
The Bill was considered clause-wise. 
The Hon’ble Deputy Chief Minister moved that the Bill be passed. 
The Motion was put to vote and adopted by voice-vote. 
 

11.  4.57 P.M. Short Duration Discussion (Rule-55) : 
Sh. Jagdeep Singh initiated discussion on ‘the threat of epidemic-like situation arising out of 
poor sanitation facilities provided by the Municipal Corporation’. 
The following Members participated in the debate: 

2. Sh. Amanatullah Khan 
3. Sh. Raju Dhingan 
4. Sh. Shri Dutt Sharma 
5. Smt. Bandana Kumari 
6. Ch. Fateh Singh 

7. Sh. Nitin Tyagi 
8. Sh. Akhilesh Pati Tripathi 
9. Smt. Sarita Singh 
10. Sh. Ajay Dutt 
11. Sh. Somnath Bharti 

(6.03 P.M. : The Chair extended the duration of the sitting by half an hour.) 
Shri Satyendar Jain, Hon’ble Minister of Health and Urban Development replied to the 
discussion.  
 

12.  6.27 P.M. The Chair informed the House that the following members had been elected unopposed to 
the State Coordination Committee under the provisions of the Persons with Disabilities 
(Equal Opportunities, Protection of Rights and Full Participation) Act, 1995 :- 
1. Ch. Fateh Sigh 
2. Shri Rajender Pal Gautam 
3. Smt. Sarita Singh 
 

13.  6.28 P.M. The Chair adjourned the House upto 2.00 PM on Wednesday, 24 August 2016. 
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